Government of India
Ministry of Finance { Dq;%g_t:gg%t o] Revenue )

New Delhi, tHe 9%, TJuly, (985
FICA ONEW * iqrrﬁl dﬂ; 0(
Inceme-tax T

No. 633  (E.N0.203/7/85-ITA.1I): In continuatien of this
Office Netification No, 5701 { F.NO.203/10/84.LTA.I1) dated
7.3.1984, it is hereby notified for general informaticn that

the institutisn mentioned below hss been gpprojved by Department
of Science & Technology, New Delhi, the prescribed gutherity for .
the purpeses of clause i-m of subasection (1)} of section 35 of
the gnoome-tax Act, 1961 read with Rule 6 of the Income-tax

Rules, 1962 under the categary "aAssociation® ih the ares of ether
natural and gpplied sciences subject to the following cenditions:-

1) That the Organon Research Centre will maintain a
separate account of the sums received by it for
scientific research, = l. W g

ii) That the said Association will furhish snnual retums
- of its scientific research activities ts the
Prescribed authexity for every finlaneial vear in
such forms as may be lsidddown and intimated te
them for this purpose by 20th April

43i) That the sald Associatien will sublmit to the
Prescribed stherity by 30th June pach year a copy
~of their audited annusl accounts shewing their
total income and expenditure and balance sheet
showing 4ts assets ligbilities with a copy of
these documents to the concerned Commissioner
of Income-tax. :

iv) Thatthe said institute will spply e C.B.D.T,,
Ministry of Finance, Deptt, of Revbnue, New Delhi,
3 menths in advance before the expis.ry ef the
pproval for further extension. Application received
after the date of expiry of pproviel are ligble
te be rejected. '

each vear,

- INSTI

ORGANON RESEARCH CENTRE, 38, CHDWRINGHEE ROAD,

This notification is effective for| sz period

ke

‘ { GIRISH DAVE )
UNDER SECRETARY TO THE GJ}FEWT OF INDIA,




